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'"to direct the Minister." 

SHRI FAKHRUDDIN ALI AHMED : May I first 
of ;11. as I said, point out that there was no a 
ncluded agreement and not such agreemen was filed 
before the court. What I could u iderstand from the 
question put by hon'bie Members is that they want a 
copy of th t letter written by out Secretary to S.iri S. 
P. Jain to be placed before the Hiuse. If that is so, I 
will ■ do so. 

SHRI S. N MISHRA : Sir, only one minute I 
shall take. In the first instance the House woild like 
to know whether the officer con :erned wrote with 
the consent  of the  G ivernment  or  not. . . 

MR. CHA RMAN : I do not allow this question. 
SHRI S. \T. MISHRA : No, Sir. "If the officei has 

written without the Government's consent why did 
they not take any ar tion against the officer 
concerned? 'he Minister seems to be quibbling wit i 
the word "concluded" and "unconc uded". What is 
the difference betwee , a agreement "concluded" and 
an " mconcluded agreement"? Did the ' unconcluded 
agreement" was communicited by the officer 
concerned to the other p; rty have the Government's 
consent? I ha'e got reliable information that there 
was a Cabinet decision on the point that an ; 
greement should be concluded with the other party. 
Would the Minister be i 1 a position to categorically 
state th: t there was no Cabinet decision ? 

(Interruptions) 

 
SHRI S. N. MISHRA : Is it not the responsibility 

of the Cabinet for the officer   concer; ied. . . 
(Interruptions) 

MR. CHAIRMAN : I have called the  next  
question. 

SHRI BHUPESH GUPTA : Therefore,   the text 
of the letter is very materia). 

SHRI S. D. MISRA : Let there be a half-an-hour 
discussion. Sir, you did not allow us to put a 
question. 

MIGRATION OF CAPITAL   AND INDUSTRY FROM 
WEST BENGAL 

♦297. DR. BHAI MAHAVIR : Will the Minister 
of INDUSTRIAL DEVELOPMENT INTERNAL 
TRADE AND COMPANY AFFAIRS be pleased to 
state   : 

(a) whether it is a fact that there has been laige 
scale migration of capital and industry from Calcutta 
and other parts of West Bengal since the last 
General Election; 

(b) if so, whether the movement of capital and 
industry is permissible under the Industrial 
Regulations and Development    Control    Act; 

(c) whether it is also a fact that some of these   
industries   have   purchased   i areas   of  land   in   
Faridabad. and   Gha-zfabad in recent months;    and 

(d) what are the Government's views in  this  
matter? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE AMD 
COMPANY AFFAIRS (SHRI BHANU 
PRAKASH SINGH : (a) to (d) A statement is .laid 
on the Tahle    of the House. 

STATEMENT 

(a) So f?r as migration of industry is concerned, 
two licences have been issued since 1967, under the 
Industries (Development and Regulation) Act, 1951 
for changing the location of industrial undertakings 
from West Bengal to other States. One application 
for change of location is pending. As regards the the 
question of migration of capital, no quantitative        
assessment    is    available. 

(b) All industrial undertakings registered or 
licensed under the Act are required to obtain a 
licence/permission for change of location of their 
undertakings. The provisions of the Act are not 
applicable to  the  movement  of capital. 
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(c) According to information received 
from the Government of Uttar Pradesh, some 
parties from West Bengal have been allotted 
plots in the Industrial Area at Gahziabad by 
the U. P. Industrial Corporation. It is not 
known whether the parties are planning to set 
up new units or shift existing units from any 
other area. As regards Faridabad, according to 
the information furnished by the Government 
of Haryana, some parties from West Bengal 
have applied for allotment of plots to the State 
Government. 

(d) No major problem of shifting of of 
industries from West Bengal appears to have 
arisen so far. 

DR. BHAI MAHAVIR : May I know, Sir, 
from which authority has the   Minister      
given   this   statement: 

"All industrial undertakings registered or 
licensed under the Act are required to 
obtain a licence/permission for rhange of 
location of their undertakings." 

Is it the High Court or is it the Government? If 
it is the High Court, may I know what 
according to law are the considerations on the 
basis of which the court is expected to grant or 
withhold this permission. 

SHRI FAKHRUDDIN ALI AHMED : 
I do not know if the hon'ble Member is aware 
of the procedure under the Industries 
(Development and Regulation) Act under 
which all applications for change of location of 
industries from one State to the other have to 
be filed before the Licensing Committee. After 
the Licen ing Committee makes 
recommendation, the matter has to come to the 
Government and they take the final decision. 
Here, as has been pointed out, only two such 
applications were granted and one of them is 
pending. 

DR. BHAI MAHAVIR : Sir, the Minister 
says that no major problem of shi/ting of 
industries from West Bengal appears to have 
arisen so far. May I know, Sir, whether the 
Government are aware that during the last year 
or two tli<:re has practically been no new 
industrial venture started in West Bengal and 
the existing industries also have stopped all 
their expansion programme in that State? Are 
the Government aware that some of them are 
planning to establish their expanded units in 
other States and not in West Bengal because of 
the continuing 

trouble with regard to labour which is also due 
to the encouragment being given by some 
parties in power there ? In view of this may I 
know whether they have observed any large-
scale unemployment there, lock-outs and 
strikes and whether that is not one of the 
reasons the direction of the shifting of 
industrial units from West Bengal ? 

SHRI FAKHRUDDIN ALI AHMED.- 
Sir, there has not been migration on a 
very big scale, as I pointed out. It is also 
not correct to think that no new licences 
have been given to West Bengal or people 
have not applied for it. It is certainly 
true that as compared to the figures of 
1964-65 the number of applications for 
licences, the percentage has come down 
from about 15 to 11 now. So the drop is 
not very big. And that may be due to 
various factors—recessioi,, Calcutta being 
a very congested area, disadvantage on 
account of electricity rates, so on and so' 
forth. And, Sir, this phenomenon is n o 
peculiar to West Bengal alone. In the cas 
of Maharashtra also there have been shift 
ing of licences from that State in 1967-68____ 

DR. BHAI MAHAVIR : Mr. Chairman, is 
the hon'ble Minister trying to say that political 
factors are not responsible for this? He has 
mentioned purposely recession. May I know 
whether by implication political factors are 
sought to be excluded among those which 
might have been responsible for this shift? He 
has mentioned other factors. 

(JVo   reply) 

SHRI KALYAN ROY : Mr. Chairman, Sir, 
since this question affects our State very badly, 
would the hon'ble Minister State on what 
grounds these few particular parties were 
allowed to shift their licences from West Bengal 
to other States? Secondly what is the name of 
the party , wose application is being still 
considered by the hon'ble Minister?' Thirdly, 
»is it not a fart that because of higher wages is 
West Bengal some parties are trying to shift to 
Uttar Pradesh and Haryana ? Since these States 
pay low wage-in comparison to West Bengal, is 
the Central Government not encouraging this 
shift? Is it not a fact that the Central 
Government itself is indirectly encouraging of 
certain industries from West Bengal to other 
places? Certain Ordance factories are being 
shifted from West Bengal, Calcutta   to Kanpur 
and other places. May 
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I know, Sir, whether they would continue 
with that p ilicy or would they abandon this 
policy ? 

SHRI AFJUN ARORA : They have not yet 
arri'ed at Kanpur. I will be glad-if they do. 

SHRI FA CHRUDDIN ALI AHMED : The 
two pa-ties whose applications have been 
accepiid are Shri H. L. Somani in respect oi 
licence issued for shifting the manufacture of 
glazed tiles, and the other is Messrs. American 
Refrigeration Co. Ltd., Calcu' ta, for 
manufacture of industrial blower . The licence 
for shifting to Maharashtr; was issued on 10-
3-69. Another re ates to the application of 
Messrs. Bin fat Barrel and Drum Manu-
facturing C). for drums and barrels, to was 
receive* on 12-10-69 and is still pending. In 
all these matters we generally invite the 
>pininon of the Government concerned ilso, 
and where the State Government agrees, then 
of course, permission is ;iutomatically given, 
otherwise they are cmsideredy en merit. As I 
said ten applies ions were filed befoi'e us and 
we agreed to allow transfer in only two rises. 

SHRI A. P. CHATTERJEE : Will the 
hon'al le Minister enlingthten this House whe 
her of late during th : tenure of the Uni ed 
Front Government in West Bengal the e have 
been settlement of industrial disputes in tea, 
jute, textile and engineering industries and 
whether according to 'hose settlements every 
worker in West Bengal in those industries as 
well as in ancillary industries are benefiting to 
th I extent of an excess of Rs. 20 Rs. 25 per 
month, and in view 06 the settlements ar ived 
at, will the hon'ble Minister say v, hether it 
can still be said that in West I! engal there is 
continuing trouble between labour and 
capital? 

SHRI C . D. PANDE : There is a lot of 
trouble  even  now. 

SHRI FAKHRUDDIN ALI AHMED : I 
want notice. 

SHRI LOKANATH MISRA : The hon. 
Minister in the course of his reply said that t 
was because of recession. It may be on : of the 
reasons why the number of applicaions for 
new licences in West Bengal ha; gone down. 
If it has gone down because of that in the case 
of West Bengal then it rrust have 
proportionately gone down elsewhere also. 
That he did not say, 

and I would like him to say proportionately 
how much it has gone down in other areas 
also. 

Secondly may I know what efforts have been 
put in by the Government of India, so far as the 
labour problem in the State of West Bengal is 
concerned, to arrive at a solution? If out of 365 
days the factories in West Bengal remain 
closed for six months because of strike either 
sponsored by some of the Ministers who are 
also indulging in gheraos or because .    .    . 

SHRI A. P. CHATTERJEE < Sir, on a point 
of order. Mr. Lokanath Misra is asking a 
question in regard to the Ministers of the State 
of West Bengal alleging contumaciously and in 
a mala fide manner that the Ministers are 
indulging in gheraos and other things. Is that 
question in order? Is it not a question which is 
primarily the concern of the West Bengal 
Government? I would request you to rule this 
question out of order. He cannot ask a question 
in regard to the State of West Bengal. It should 
not be permitted. 

SHRI LOKANATH MISRA : All right; I 
will not bring in any Ministers of the State 
Government. But, Sir, may I know whether 
some of the parties who are constituents in the 
Government of West Bengil are not sponsoring 
these strikes and creating an atmosphere where 
the industries cannot thrive and because of that 
general production in the country is also going 
down? I would like to know what efforts the 
Government have put in to save the situation 
so that production in the country generally 
does not go down because a substantial portion 
of industries id located in West Bengal. 

SHRI FAKHRUDDIN ALI AHMED : May 
I point out that the question was whether there 
has been large scale migration of industries 
from West Bengal and I said no because 
during the last two and a half years there have 
only been two cases of industries which have 
migrated from West Bengal to other States and 
it is not such a phenomenon that I can say that 
there has been large scale migration. In 
addition to that I gave figures to hon. 
Members that so far as new applications are 
concerned there was a decline in the 
percentage of applications received in West 
Bengal and there I said it was because of, or 
may be due to, the recession that the 
percentage has fallen. 

SHRI S. D. MISRA : The recessior was   
throughout   India. 
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SHRI FAKHRUDD1N ALI AHMED : The 
hon. Member must be aware that so far as 
Calcutta area is concerned a large number of 
Engineering Industries are located there and 
there has been a great deal of recession so far 
as these engineering Industries are concerned. 
And that accounts for the fall in that figures. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA : While it is a fact that in the recent 
past due to some united labour movement the 
workers in West Bengal lave benefited—and it 
is an encouraging act—it will not be fair to 
deny that there ire some irresponsible aspects 
of the trade mion movement in West Bengal 
and be-:ause of that some sections are feeling 
liscouraged and 1 would appeal to the Central 
Government that they should not ncourage the 
migration of industries from (Vest Bengal. It 
is against this general >ackground that I would 
like to put two (uestions. 

Firstly, on Government's own admission 
luting the years 1966 to 1968 some 24 ndian 
companies have shifted their jgistered offices 
fram Calcutta and will lie hon. Minister be 
pleased to state what he spxific reasons are or 
if he likes he lay put it in a general way and 
give le reason for shifting the offices of those 
ompanies. 1 would like to knrrw why lis 
Government allows this shifting parti-ularly 
in view of the appealling unem-loyment 
situation in West Bengal. 

Secondly, I jvould like to ask the   hon. 
linister   how    many   foreign   companies' 
ave shifted their offices from West Bengal 
uring  the  same  period   and  the  reason 
lereof. 

SHRI FAKHRUDDIN ALI AHMED : 
would beg the hon- Member not to migration 
of industries id the shifting of head offices 
from one lace to another. Shifting of head 
office ■ ;. not mean that the industry has also 
ii'grated. The present question relates lly to 
migration of industries. If the hon. lemb™r 
wants to know why those offices id shifted 
from one place to another I ould like to have 
notice. 

SHRI C. D. PANDE : May I know aether 
the Government is aware that rge scale 
migration of industries from Vsi Bengal is 
because of the disturbances ere and the law 
and order situation is bad that union leaders 
are being murder-1 almost two or three in a 
week? PSP, iP, Forward Bloc, all are being 
murdered 

one by one by the Marxist Party. Tli fore may I 
know whether the Government will  take  care  
to see  that such  lawlessness does not prevail in 
West Bengal? 

SHRI FAKHRUDDIN ALI AHMED : I 
have already said that there had been no large 
scale migration of industries from West 
Bengal. 

SHRI   A.   G.   KULKARNI   :  May  I 
know categorically from the Government 
whether it is a fact that many foreign firms are 
reluctant to pjace orders on the engineering 
firms in West Bengal because there is no 
possibility of timely deliveries? Is it a fact or 
not? 

SHRI FAKHRUDDIN ALI AHMED : I 
want notice for that. 

MR. CHAIRMAN : Now I think I should 
pass on to the next question. 

 
(Interruptions) 

SHRI A. ' P. CHATTERJEE : This sort of 
filibustering on the part of a particular Member 
in regard to a question should rfiot be 
permitted. Sir, is this in order? (Inlerru')tions) 
How can a person belonging to a party which 
is regarded as a popular party by many persons 
in West Bengal be referred to in this fashion. 
Coming from West Bengal and coming from 
those areas in V. Bengal I know what the 
position of each party there and I know how 
actually each is treated there. (Interruptions) 
Mr. Chairman, he should not be allowed to 
raise this question in this way and refer to a 
party in West Bengal in these terms. 

 



2067 Oral Answers [1 DEC. 1969] to Questions 2068 
 

12   NOON* 

You please give a ruling on my point of order. 

MR.  CHAIRMAN   : Please sit down. 
Question   hour    over. 

 
SHRI A. P. CHATTERJEE   : Under what   

authority   is   he   speaking? 

 
 

 
SHRI A. P. CHATTERJEE : Sir, I rise on a 

joint of order. Why should he have said' hat in 
regard to that question ? (Interruption) 
Goondalsm is there. We shall deal v\ ith the 
goondas of the SSP. We  have  d< alt with 
them in  Asansol. 

MR. CH\IRMAN : Question hour over.    
Now calling-Attention  .  .  . 

SHRI A. P. CHATTERJEE : I am on a 
point of order. You must listen to    my   poij t   
of   order. 

MR. CHAIRMAN : Please sit down. Please 
sit own. Question hour over. Now Galling -
Attention to matter of . . . 

(Interruptions) 

SHRI A P. CHATTERJEE : Sir, I rose on a 
point of order.' I rose on a point of ord< r. I 
rose on a point of order in regard  to  the 
procedure of the House. 

 
SHRI A. P. CHATTERJEE : Why should 

he have raised this, thing, Mr. Chairman?    1  
was  on  a point of order. 

SHRI A. P. CHATTERJEE : I want to 
know under what authority he is speaking. 

 
SHRI    A.    P.    CHATTERJEE    : As far as 

West Bengal is concerned  .  .   . 
(Interruptions) 

MR.  CHAIRMAN   : Please sit down. Please      
sit      down. 

SHRI   A.   P.     CHATTERJEE :   Sir, 1   
rose   on   a   point   of order. 

(Interruption) 

SHRI GODEY MURAHARI ; Sir, I have a 
submission to make. You allowed Mr. 
Rajnarain to put a question. (Interruptions) 
Please ualt. You hear me. Mr. Chairman, Sir, 
you allowed Mr.   Rajnarain   to   put   a   
question   and 
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immediately Mr.  Chatterjee said he rose on   
a  point  of   order.     If he  had  risen on    a  
point  of order,   you    would have allowed   
him   to   mention   that  point  of order   and   
Mr.   Rajnarain   would   have sat down.    
But it was more in the nature of an   
interruption  that   Mr.   Chatterjee got  up  
and then  later he  said he rose on a  point of 
order.    And then  both of them  began 
shouting.    So     I   would request you to 
retain that part of the question that   was   put   
by   Mr.    Rajnarain    and expunge    the    
rest. 

SHRI A. P. CHATTERJEE : Why should 
it be expunged? My point of order should be 
there and whatever I have said in regard to 
the goondaism of the  SSP  should  be   th 

SHRI C. D. PANDE : How many people   
have   been   ki.led? 

(Interruptions) 

MR. CHAIRMAN : There is no point )f 
order. Question hour over. Now, Mr. 
Kulkarni. 

SHRI RAJNARAIN : On a point of    
order. 

DR. BHAI MAHAVIR : Sir, on a j point of 
order. I want to know whether i t is proper for 
one Member of the House ! o refer to another 
Member in that way. VIr. Chatterjee referred 
to Mr. Rajnarain, uid said, "When he came to 
Asansol, ve dealt with him and if he comes 
again ve will again deal with him." It is a 
hreatening language. Sir, is it proper or one 
Member of the House to use uch threatening 
language towards another vlember ? 

SHRI    A.    P. CHATTERJEE : If  he 
nisbehaves   he   will  get   that. 

(Interruptions) 

 

 

SHRI BHUPESH GUPTA : Will you 
kindly listen to me, Sir ? I want to make a 
submission. I am not asking for anything. I 
think Parliament is not the forum where    .     
.     .     (Interruptions) 

 
(Interruptions) 

SHRI   CHANDRA    SHEKHAR    : I 
rise on a point of order, Sir, Mr. Chairman, 
there is enough justification in what Mr. 
Rajnarain says. Mr. Rejnarain was asking a 
question and he said that certain goondas are 
being led by the CP (M) I do not think by any 
stretch of imagination it is unparliamentary. It   
is   quite   parliamentary   .   .    . 

(Interruptions) 

SHRI A. P. CHATTERJEE : Mi. 
Chairman, on a point of order . . . 

SHRI CHANDRA SHEKHAR : So Mr. 
Chairman, it »vas your duty to ask Mr. 
Chatterjee to sit down and let Mr. Rajnarain 
finish his question. But Mr. Chatterjee 
unnecessarily interrupted Mr. Rajnarain and 
Mr. Rajnarain was not allowed. This is 
becoming a question of  .   .   .      * 

 

SHRI A. P. CHATTERJEE : His point of 
order is a point of delirium. His point   of order 
is   a   point   of delirium. 
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MR. CHAD MAN : Please sit down. May I 
answer his point of order? I can give rj';ngs on 
points of order provided I am able to tcar what 
the honourable Member says. [ did not hear 
what Mr. Chatterje* wa' saying. There was so 
much nofse. H >w can I give a ruling on his   
point   of   order? 

SHRI CHANDRA SHEKHAR : Why 
did  you   not    isk   him   to  sit  down? 

MR. GHA RMAN : Did you not hear me? I 
have been asking .him to sit down. I lave been 
asking both of them   to   sit    lown. 

SHRI  CHANDRA   SHEKHAR   :  Mr. 
Chairman,   . 

MR. CHATRMAN : Mr. Chandra Shekhar, 
picas • listen to me. I stood up and 1 stood up a 
number of times which meant that both the 
gentlemen should sit down so tl at I could hear 
. . . 

Interruptions) 

I stood up a number of times. But if the 
honourab! ! Members did not allow me   to   
hear     nything,   I   cannot decide. 

SHRIMATI    YASHODA   REDDY    : 
Mr. Chairman that part of the proceedings 
where they ^poke without your permission,   
should   be   expunged. 

MR. CHA RMAN : I will look into it   later 
on. 

SHRI A. ]'. CHATTERJEE : 1 rise on   a   
point   c f order   .   .   . 

SHR, BHUPESH GUPTA : Mr. Chairman, 
Si:, whenever you stand up, any Member   in 
his feet must sit down. 

 
SHRI A. P. CHATTERJEE : 1 rise on   a   

point   of   order. 

MR. CHAIRMAN : Please sit down. Mr.    
Chatterjee. 

SHRI A. P. CHATTERJEE : I have a right 
to rise on a point of order. Mr. Chairman, now 
the   point    of   order    is 
this. 

SHRI M. M. DHARIA : Sir, while you   are   
standing   .    .    . 

{Interruptions) 

SHRI A. P. CHATTERJEE : Sir, I   am   on   
a   point   of  order.  * 

MR. CHAIRMAN : Before you raised, the 
point of order, I called the next item Mr. 
Kulkarni. 

 


